FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SRIMUNISUVRATA AGRI INTERNATIONAL
LIMITED

RELEVANT PARTICULARS

oy

Name of corporate debtor

Srimunisuvrata Agri International Limited

Date of incorporation of corporate debtor

11/11/1992

Authority under which corporate debtor is
incorporated / registered

ROC Kolkata - I

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U51226WB1992PLC056951

Address of the registered office and principal
office (if any) of corporate debtor

Registered Address: 16, British India Street, 2nd
Floor, Kolkata-700069, West Bengal, India

Insolvency commencement date in respect of
corporate debtor

Date of Order - 30/09/2026
(Order copy received by the IRP on
05/10/2026)

Estimated date of closure of insolvency
resolution process

03/04/2027

Name and registration number of the
insolvency professional acting as Interim
Resolution Professional

Address and e-mail of the Interim Resolution
Professional, as registered with the Board

Mr. Bijay Murmuria
IBBVIPA-001/IP-N00007/2016-2017/10026
IBBI Registered Address -

Sumedha Management Solutions Pvt. Limited,
6A Geetanjali Apartment, 8B Middleton Street,
Kolkata - 700071, West Bengal

IBBI Registered E-mail ID —

bijay murmuria@sumedhamanagement.com

10.

Address and e-mail to be used for
correspondence with the Interim Resolution
Professional

E-mail for correspondence:
ip.srimunisuvrata@gmail.com

Address for correspondence:

Sumedha Management Solutions Pvt. Limited,
2B, Geetanjali Apartment, 8B Middleton Street,
Kolkata - 700071, West Bengal

11.

Last date for submission of claims

19/10/2026

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

Not Applicable

13.

Names of Insolvency Professionals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Web link:
https://ibbi.gov.in/en/home/downloads

(b) Not Applicable

Notice is hereby given that the Hon’ble National Company Law Tribunal has ordered the commencement
of Corporate Insolvency Resolution Process of the Srimunisuvrata Agri International Limited on
30/09/2026 (Order copy received by the IRP on 05/10/2026).



The creditors of Srimunisuvrata Agri International Limited are hereby called upon to submit their claims
with proof on or before 19/10/2026 to the Interim Resolution Professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

he and Signature of Interim Resolution Professional

¥
Mr. Bijay Murmuria,
Interim Resolution Professional in the matter of Srimunisuvrata Agri International Limited
Reg. No. IBBI/IPA-001/IP-N00007/2016-17/10026
AFA No.- AA1/10026/02/311226/108742
AFA valid till 31/12/2026

Date: 07/10/2026
Place: Kolkata
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Pl Industries Limited .
CIN: L24211RJ1946PLC000469 -
Regd. Office: Udaisagar Road, Udaipur - 313 001 (Raj.) '
Corporate Office: Unit no. 3A, 1¥ Floor, The ORB, CTS No. 1483 D

IA Project Road Next to JW Marriott Hotel, Sahar, Village Marol, Taluka
Andheri (East), Mumbai, Maharashtra - 400099

Email-ID: investor@piind.com, Website: www.piindustries.com

Phone: 0294- 6651100

NOTICE TO SHAREHOLDERS

The Securities and Exchange Board of India (‘SEBI’) vide its Circular No.
HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026, has opened
another special window for transfer and dematerialisation (‘demat’) of physical securities
which were sold/purchased prior to April 01, 2019. This window shall remain open for a
period of one year from February 05, 2026 to February 04, 2027.

For clarity with regard to applicability of this window to transfer deeds executed prior to
April 01,2019, investors may refer to the below matrix:

Lodged for transfer Original Security | Eligible to lodge in the
before April 01, 20197 Certificate Available? | current window?
No Yes Yes subject to conditions
(itis fresh lodgement) specified L_mder the
Yes, but was rejected/ returned/not SEBI circular
attended to due to deficiencies in Yes
documents/process/or otherwise
Yes No No
No No No

Kindly note that:
* Request(s) accompanied by original share certificate(s), transfer deed(s), and all
relevant supporting documents, as specified in SEBI circular, will be considered.
+ Alltransferred securities will be credited to the transferee only in demat form and will be
subjecttoa 1yearlockin period from the date of transfer registration.
The transfer request of physical shares can be re-lodged with our Registrar to an Issue
and Share Transfer Agent (RTA) within the above-mentioned period at the following address:
KFin Technologies Limited (Unit: Pl Industries Limited), Selenium Building, Tower-B,
Plot No. 31 & 32, Financial District, Nanakramguda, Serilingampally Hyderabad,
Telangana — 500032, Toll Free No.: 1800 309 4001, e-mail: einward.ris@kfintech.com or
contactthe Company atinvestor@piind.com for further assistance.
For PI Industries Limited
Sa/-
Shruti Joshi
Company Secretary and Compliance Officer

Place: Mumbai
Date: October 06, 2026

FORM A
PUBLIC ANMOUNCEMENT
{Under Regulation & of the Inscivency and Bankrueptoy Board of India
(Insohvency Resalution Prosess for Gorporale Persons) Regulations, 20416)

FOR THE ATTENTION OF THE CREDITORS OF
SRIMUNISUVRATA AGRI INTERMNATIONAL LIMITED

RELEVANT PARTICULARS

1. | Mame of Corporate Debior Srimunisuvrata Agri International Limited

2 | Dale of incarparalion of Corporata|{1/11/1902
Debtar
3. | Authorlly under which Corporate| ROC Kalkata - |
Dabbor is mcorporated | registansd
4, | Corporate identity Mo [ Limited| 051226 WB1992PLCOSE351
Liability ldentification No. of
Corporata Datior

8. | Address of the registerad office and | Registered Address: 16, British India Street
principal office {if any) of Corporate | 2nd Floor, Kolkata-F00069, West Bangal,
Dablar India

Insolvency comimancamant dale 0| Dale of Ordar - 3000212028

respect of Corporate Debtor (Ordar copy recelved by the IRP.an

&1 IF2026)

7. | Estimated date of closure of|GEN042027

insalvency resalution process

|

® ANIMESH DAS, MD & CEO, ACKO GENERAL INSURANCE

Trdai reforms to bring drastic changes in distribution’

ACKO General Insurance
Managing Director and Chief
Exvecutive Animesh Das
believes that Irdai’s distribution
reforms will force a complete
overhaulin the insurance
industry’s existing distribution
model. He explains to
NarayananV how the direct-
to-consumer (D2C)insurer

is placed to meet the
reforms and how
motorinsurance
consumers could
benefit from lower
premiums and wider
choice. Excerpts:

Howwill Irdai’s distribution
reforms impact the industry
aswellasACKO?

The challenge forthe
industryis that penetration is
almost stagnant.Thereisno
effort orinitiative to simplify
the customer experience and
claims settlement, or to make

| weareableto

the product affordable.
Intermediaries benefit the
most from the way
commissions are structured.
Unfortunately, that’s the only
lever the industry has to grow
or get business.Against this
backdrop, Irdai moves shift the
focus to the consumer.Iam
hopeful that insurers will
also take that direction
andinvestin
customer experience
to grow their
businesses,instead of
figuring out ways to
bypass regulationand do
some financial jugglery.As
regards ACKO,we have no
intermediaries.Our
focus hasalways
been todevelop
tech-driven
processes so
that expenses
remainlowand

provide better,affordable
pricing to the consumer.

Motor premiums grew by
349% while commissions
grewby 259% between FY23
and FY25.What'swrongwith
motor insurance
distribution?

The motor dealer
who actually sells
anew car
attaches
insurance toit.It
isalmostlikea

closed-door captive customer.
The insurance commission is
as high as 50-60% over there.
Ifyouarebuyinga¥10lakh
car, the insurance premium
will come out tobe almost
%78,000,and the dealer
commission alone will be
340,000-50,000.Since motor
insurance is mandatory, the car
dealer’s effort is negligible. He is
arejust takinga printoutand
handing it over to the carbuyer.
How is that effort worth
340,000-50,000? On top of it,

OUR FOCUS HAS ALWAYS
BEEN TO DEVELOP
TECH-DRIVEN PROCESSES
SO THAT EXPENSES
REMAIN LOW AND WE

ARE ABLE TO PROVIDE
BETTER PRICING

| FROM THE FRONT PAGE |

dealers often make customers
buyinsurance from them
because of the heftyincentive.
Most of the companiesin
motor insurance are overly
dependent on this practice.
According to proposed reforms,
dealerswill have negligible
incentive forany of these
things. Companieswhich are
dependent on these kinds of
OEM or dealer partnerships will
faceachallenge,making them
torevisit thewhole structure.
Thiswill beabig DNA change.

Digital intermediaries orweb
aggregatorsareamong the
worst hit by this proposal.
Yourviews?
Ifacompanyisselling
something digitally through its
own website orany partner
website, the operational cost is
supposed to be lowerasitis not
deploying people on the

ground or operating branches. |

Logically, it should be passed
on to the insurance company
in the form of better economics
or further passed onto the
consumer in the form of better
pricing or claims experience.
Unfortunately, thisis not
happening at present. Prices
remain same and customers go
through the same ordeal as
everything still depends on the
insurance company. So, it is just
an onlineversion of a physical
process.Itisnot trulyan
efficient model.

If the effort of sellingan
insurance productisashighas
30-40%, it means the product
itselfiswrong.The effort
should notbe more than 10-
15%.That should be the focus
area,instead of creatinga dull
productand pushing it on to
the consumer by throwing
money into the distribution
arm.I think that’swhat Irdai
hasreset.

AT upskilling moves up the stack: From freshers to leaders

LTHOUGH FRESHERS
CCOUNT for 439% of regis-
ations,working profession-
Is constitute the larger share
flearners.

At upGrad, sign-ups for

technology courses between
January and August 2026
werearound 2.55 times those
in the same period last year,
with more than 90% oflearn-
ers opting for an Al-focused

Ikt Siskh [§) UCO BANK

(A Goyl of India L.lnl::ﬂrtakinq]
Head Office = |1, DIT- Procurameant and Infrastructure
1 & 4, DD Block, Sector = 1, Salt Lake, Kolkata=T00064

. | Name and registration number of|Mr. Bijay Murmuria

the insolvency professional acting || IAPA-O01IP-NODOOT 2046201 7910026
as Intarim Resalution Professional IBBI Registered Address -

8. | Address and e-mall of the Intenm| 5ymadha Management Solutions Pvt. Lid.,

Resolution Professional, as|gas ali An: i et
registared with the Board 64 eatanjali Apartment, 38 Middlaton Streel,

Faolkata - 700071, YWest Bengal

IBBI Registerad E-mail ID -
bifay murmuriaiBsumedhamanagement.com

10.} Address and e-mail to be used for| E-mail for correspondenca;
correspondencs with the Inferim|ip.snimunisuyrata@gmail.com

Resolution Professional Address for correspondence:

Sumedha Managemant Selutions P, Lid,
28 Geetanjali Apartment, 88 Middlaton Strest,
Kolkata - 700071, West Bangal

11.} Lasi dale for submission of claima | 191002026

12| Classes of credifors, if any, under| Mot Applicable

clausa (b} of sub-sectian (GA} of
saction 21, ascertained by the
Intenm Resolution Professional

13 | Names of Insehvency Professionals | Mot Applicable
identified to act as Authorized
Representalive of credilors in a dass
{Three names far each class)

14, (a) Relevant Forms and

i) Dretails of authorized
representatives ane available @l

(a) Walb link
hitps:fibbl.gow. infen'homeidosnloads

i) Mot Applicabie

Mobice is hereby given thai the Hon'bke Mabonal Company Law Tribunal has ordsred
thie commencerment of Carporate Inscivency Resclution Process ol the Srimunisuvrata
Agri International Limited on 30092026 (Order copy received by the IRF on
05/10/2026),

The greditors of Srimunisuvrata &g ntermational Limiled are hereby Called upon 5
submit their claims with proof on or before 191002026 to the Interim Resalution
Professional at the address mentioned against enfry Mo, 100

The financial creditors shall submil their claims with proof by flectronic means onl
All other creditors may submit the ciaims with proof in person, by post or by efactronic
MEans.

A Tirandial crediter Betonging 1o a class, as Bslad against the aentry Mo, 12, shall
indicate s choice of authorised represasniative from among the three insolvency
profassicnals lisled against enfry Mo, 13 {6 acl as aulhorised representaliva of the
class [speciy class] in Form CA

Submizsion of false or mizleading proofs of claim shall attract penalties.

Meme and Signature of Interim Rasciution Professional
hir, Ei}aahﬂurmuna.

Imterim Resolution Professional in the matter of
Srimunisuvraia Agri intamational Limited

Reg. Mo, IBEVIFA-001 AP -MO000 T 20161710026

AFA Mo.- AATNDO2EN2II11226M108742

AEA wadid LI 3101258026

Date; 07003026 Place: Kodkata

NOTICE INVITING TENDER

0 Bank Inites tenders for llowing ilems
Selaction of Mendor for Supply, Implementalion & Maintesance of Cenlralized

Forex Processing Centre Solution

2. Procurement of LTO-9 tapes with barcode and ceaning lapes
ar more defalis, please refer fo hitps Jwww.uco. bank.in & hitpsigem.gow.in

Date: 07.10,2026

(Deputy Genaral Manasger)
DIT- Procurement and Infrastructure

programme. Freshers now
account for about 20% of
enrolments, down from
around 30% earlier,while the
number of learners with more
than 10 years of experience

| has nearly doubled, Anuj

Vishwakarma, CEO, higher

' education, upGrad, told FE.

The shift is also visible in
advanced programmes.
upGrad's executive Al pro-
gramme in partnership with
IIT Kharagpur has grown
threefold quarter-on-quarter,

; with the median learner hav-

MOXCHiP’

HELD IN PHYSICAL MODE

M/s. MosChip Technologies Limited hereby informs its shareholders that the SEBI vide
HO/38/13/(3)2026-MIRSD-POD/1/3763/2026 dated January 30, 2026,
has announced re-opening of special window for re-lodgement of transfer requests of

its Circular No:

MOSCHIP TECHNOLOGIES LIMITED

CIN: L31909TG1999PLC032184

Regd Office : 7th Floor, "My Home Twitza", Hyderabad Knowledge City,
Hyderabad - 500081. Tel: +91 40 66229292
email: investorrelations@moschip.com website:https://moschip.com

NOTICE TO SHAREHOLDERS
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF EQUITY SHARES

equity shares held in physical mode.

To facilitate ease of investing and safeguard the rights of investors in respect of the securities
purchased by them, this special window has been opened solely for the re-lodgement of physical

transfer deeds that were originally executed prior to April 1,2019.

This special window will remain open from February 05, 2026 to February 4, 2027, providing
shareholders with one year to re-lodge their physical transfer requests.

For Dbetter understanding of the aforesaid Circular, please refer to the matrix given

ing around 12 years of work
experience. Enrolments in its
C-suite Al programme have
risen nearly sixfold year-on-
year, although the company
said the smaller base makes
the growth more indicative of
intent than volume.

The nature of demand is
changing alongside the pro-
file of learners. Until 2025,
interest was concentrated
around machine learning,
data science, GenAlI and
prompt engineering. This
year,learners are increasingly
looking at large language
model application develop-

ment, Al strategy and trans-
formation, cybersecurity,
data strategy,and Al-powered
cloud and DevOps, Kumar
said.

The progression has
broadly moved from prompt-
ingand understanding GenAl
to applying Al within specific
functions and, now, building
autonomous systems. Agen-
tic Al and GenAl remain
major draws, but the focus
has shifted towards building
Al agents, multi-agent sys-
tems and end-to-end applica-
tions that can operate in pro-
duction. Data professionals

¥\ ASSAM ELECTRICITY GRID CORPORATION LIMITED

Mo. AEGCL/CGM/SLOC/T-161/P1-23/26-27
CANCELLATION OF TENDER

NITNo: AEGCL/CGM/SLDC/T-161/Pt-23/26-27; Dated: 11-08-2026
Name of Tender/Work: Establishment of Indigenous Security Operation

Centre {SOC) & Indigenous Network Operation Centre (NOC) at SLDC,

Guwahati of AEGCL

the bid document.

Dated: 06-10-2026

The bidding process for the bid identified against the above referred NIT
Mo. is hereby cancelled ag per the provision of clause 1.5.12.1 of ITB of 33

Sd/- Chief General Manager, SLDC, AEGCL &

Rajasthan State Mines & Minerals Limited
Detailed Notice Inviting Tender

Date :- 05/10/2026

2ALE U

E-Auiction- Saleof Assets ag per Reguistion 32{a) of 1BBI (Liquidation Process) Regulations 2016
tagather wih zale af immovable assets imdar tha Securitaation and Reéconstruclion of Financial
Azsets and Endprcament of Secunly Inferezt Act; 2002 read with proviss 1o Rule 8(6) of the: Securty

Irterest (Enforcement) Rufes, 2002

Rotomac Global Private Limited (In Liquid Ligui

(herein mentioned a5 “borrower™ and rate o

Liguidator Add 15
Emeail: as

Mob, - BE00DBGS284 (Mr, . : Gupta & Adv. Ritu Raj)

E-huEion Modice is hereby given to the pub®s in genaral and in parficular to the Borrowers (s} and to (b
Guarankor(z} for Sale of assets of Rolomac Giobal Pt Lid (o Liguidation), larming part of ihe
liguidation esiate foemed by the liguldator under the Insolvency and Bankruptey Code, 2016 (Ses
Rag 32 [a} of the Insolvency and Bankrupicy Board of Indiz (Liguidstion Process) Regulations, 2076}
jainty wilh prrtans of the land of the puaezntars ol the comporals doldos marigaged with the secired
creditors and dealt under SARFAES] Act, 2002 (see rule & proviso {o rule BiE} of the Sacunty Inferest
{Enfoeicement] Rules. 2002 on “as is whereis”, " as is what is* and “whatever thena is* basis

Date & Time of E-Auction: 6th November, 2026
Time; - D3:00PM 1o 05:00PK [(With unlimited extension of 5 minres each)
Last Date of EMD Submission: 4th November, 2026 till 7.00 BM.

aahe ol Assels of Rotomac Global Private Limeed (in Liguidation) forming part of Liguidaton Estata
formed by the Liquidator, appoatted by the Ban'blz Mational Company Law Tribunal, Allahabad Bench
vice arder daled 23nd $arch, 2016, Thi sale will e doa by (s umcdersigned through e 1B2]
Deslgnated E-auction platiorm hitps:/Ibbi.baanknel.com/eauction-ibblhome

AEHET An V. Rars

Assel Reserve | EMD Remarks
Price | Amount
Open Land at Khasra Rs. 110 | Rs. 11 |The assets proposed for sabe
Mo 225, 226 & 227 have Grore Crore |pertain o fand forming part of a
been renumiered as 216 partnership firm, namely
ka, 216 Kha, 216 Ga, 216 Rotomac Raality,
Gha, 217 Ka, 217Kha, 218, All the part and parcel of the
219 Ka, 219 Kha, 219 Ga, land, i= mortgaged to Union
214 Gha, Khata Khataum Bank of India, for recovery of
Mo, 878, Khasra No. 225 Rs. 475,87 53.302, (Rupees
Ga; Khasra Mo, 225, 226, Four Hundred Seventy-Five
227, and Khasra no. (naw Crore Eighty-Seven Lakh Fifty-
no.) 217 Ka, Khasra no. Three Thousand Threa Hundred
217 Kha and Khasra no. Two Only) + Accrued Inferest
216 Gha, At Vilage \ikage- and Charges thereafter due {o
Dhoran Khas, Pargana — the following Secured'Hnancial
Pachwadoon, Tehsil & Creditors as on 23.03.2018
Disit. Dehradun- having plus interest and cost thereattar
total area of 25,139.91 5q Wote: The secured creditors
yil hawe taken Physical Possession
of the land

Important Note:

1. Pleasenote that a single auction will be undertzken for both the proparties for a combined
rasarve prica of Rs.110 Crora, The sale will be concluded undar respactive Acts for the
relevant Assels, For detalled termes and condition of this E-auction combinad sale, sefer
aale Notice & E-auction process information document.

2. E-fuction will be condected on “AS 15 WHERE 157, "AS |5 WHAT §5°, "WHATEVER
THERE 15 BASIS™ AND “WITHOLIT RECOURSE BASIS" a5 such sale is withoulanmy kind of
warrantaes and Indemmitias through approved service providers 31 IBBI aAuction Portal
by BAANKNET af (htips:/ibi, baanknet comy/eauction-nodihoms

4. &g per Insohvency and Bankrupicy Board of India [Liquidation Process) Hegulations
2016, Schedule | "Mode of sale™ Clause 1(54), bidders must declare they aren'
disgualified under Section 284 or not fulfiling conditions of eligibility; any EMD will ba
farfaited If inaligibdity is [Ater estabshed
Bl the termis and conditions are o be mandatonly raferred from the website of A&
In=alvency Professionals LLP i.e., bfips:/insolvencyandbankrupicy. inrptomac-ghotal=
private-lmited, from the website of BBl or from [BBI-E-Auction Porialie. Baanknel, prior
to submission of EMD and participation inthe process.

Sdi-

Anil Goel

Date: - 07/10/2026 Liguidator in the matter of Rotomac Global Private Limited
Place: - New Delhi IBEI (Regn. No- IBBI/IPA-001/1P-00118/2017-18/10253)
Address: First Floor, 64, Okhla Estate, Phase Ill, (Near Maodi Mills), New Defha 110020
Email: rolomac. global@aaainsolvancy.com, anilgoel@aaainsolvancy.com

below:
Execution Date Lodged for transfer | Original Sacurity | Eligible to lodge in
of Transfer before April 01, 20197 Certificate the current
Deed Available? window?
Before April 01, Mo Yes Yes
2019 (it is fresh lodgement)
Yeos Yos Yes
(it was rejected/
returned earlier)
Yes No No
No No No

Eligible shareholders are requested to refer the Circular for further details and re-lodge physical
shares for transfer during the special window period to the Company&#39;s RTA, KFin Technologies
Limited, Unit: Moschip Technologies Limited, Selenium Building, Tower-B, Plot No. 31 &amp; 32,
Financial District, Nanakramguda, Serilingampally, Hyderabad, Rangareddy, Telangana 500032,
Email: einward.ris@kfintech.com, to avail the benefit of this facility.

For further details, investors may refer the SEBI Circular available at: https://tinyurl.com/29ab3727.
For MosChip Technologies Limited

Sd/-
Place: Hyderabad Suresh Bachalakura
Date: 07 th October, 2026 Company Secretary

YATHARTH HOSPITAL & TRAUMA CARE SERVICES LIMITED

CIN: L85110DL2008PLC174706
Regd. Office: JA 108 DLF Tower A, Jasola District Cantre, South Delhi, India, 110025
Corporate Office: Sovereign Capital Gate, FC 12, Sector 164, Noida, Uttar Pradesh, India, 201301
Tel.: 011-39967892; Website: hitps.‘www.vatharthhospitals com Email: cs@yatharthhospitals.com

CORRIGENDUM TO THE NOTICE OF THE 1%/2026-27 EXTRAORDINARY

GENERAL MEETING OF THE MEMBERS OF THE COMPANY

Members of Yalharth Hospital & Trauma Care Services Limiled ("Company™) are heraby informed that in confinuation fo
the Notice of the 1°/2026-27 Extracrdinary General Megting (*EGM”) dated September 22, 2026, to be held on Oclober 15,
2026 at 11:00 A.M.(IST) through Video Conferencing/Other Audio Visual Means ("WVC/OAVM™), a Corngendum to the EGM
Naotice dated October 06, 2026 has been dispatched electronically In due compliance with applicable MCA Circulars and
SEBI (LOOR) Regulations, 2015, to all members whose email addresses are registered with the Companyy Depositary
Participants /RTA.

The Corrgendumn dated October 06, 2026 sets out the certain amendments and additional infarmation to the Notice of EGM
dated September 22, 2026 pursuant to applicable provision of the Companies Act, 2013, the SEBI {Listing Dbligations and
Disclosures Requirements) Regulations, 2015, the SEBI (Iss5ue of Capital and Disclosure Requirements) Regulations, 2013
and such other applicable provisions, a5 required by National Stock Exchange of India Limited (NSE), and BSE Limited and In
compliance with the applicable circulars issued by the Securities and Exchange Board of India (SEBI), the rules made
thereunder, read with the circulars issued by the Ministry of Corporate Affairs (MCA), and the Secretarial Standards on
Genaral Meetings (55-2) issued by the Institute of Company Secretanies of India (1G51), sent to those members whase email
addresses are registerad with the Company, orthe RTA or their respective Depositories Participants (DFs) as on cutoff date
i.0. Septembar 18, 2026 through elactronic mode

The Corrigendum to the Notice of the 1%/2026-27 EGMis available at the following fink;
hitps://www.yatharthhospitals.com/uploads/investors/corrigendum-eam-nolice.pdf

All other confents of the Notice together with the explanatory statement thereof, save and except as modified or
supplementad by the Corngendurm, shall remain unchanged. Capitalized terms used but not defined herein shall have the
same meaning ascribed to therm in the Notice and the explanatory statement annexed thereto

This Carrigendum shall form an inteqgral part of the Notice tagether with the explanatory statement annexed thereto, which
has been circulated to the Members of the Company on September 22, 2026, and on and from the date hereaf, the Notice
logether with the explanatory statement annexed thereto shall always be read In confunction with this Cormgendum.
Accaordingly, all Members, Stock Exchanges, Depositories, Registrar and Share Transter Agent, Agencies appointed for e-
voting, Other Authorities, Begulators, and all other Concerned parsons who are entitled to receive the said notice are
requested to fake note of the changes,

Further, the Corrigendum shall also be available on the website of the Company and Stock Exchanges le.
www.yathar thhospitals.com, www.bseindia.com and www.nseindia_com,

By Order of the Board of Directors
For Yatharth Hospital & Trauma Care Services Limited
sd/-

NIT No. & Date Description of Work
e-Tender no. Providing seven (07) nos. of Twenty (20) seater capacity of
RSMM/CO/GGM good condition AC Buses of 2025 & onward model on hire
(Cont)/Cont-22/2026-27 with Drivers for transportation of employees of the company
Dated 30.09.2026 who are residing at different places/localities in and around
UBN No. Udaipur city, Kurabad, Kharwa-Chansda to Jhamarkotra
MML2627SLOB00132 Mines and back. Contractvalue Rs.349.00 Lacs, EMD in
Rs.9.98 Lacs, Tender Fees Rs. 4720/~

Other terms & conditions have been given in detailed tender for which please visit us at our website
www.rsmm.com or www.sppp.rajasthan.gov.in or eproc.rajasthan.gov.in or Sr. Manager (Contract)
onabove address.

are also moving from analysis
towards building Al agents.

Experienced professionals
are ahead of freshers in
hands-on adoption, with
30% having already built an
Al agent or automation com-
pared with 219% of freshers.
This indicates that Al
upskilling is increasingly
becoming an extension of
existing professional exper-
tise rather than a standalone
technology skill.

The demand is also creat-
ing new roles. Scaler's Al For-
ward Deployed Engineer pro-
gramme, launched about six
weeks ago, has already
crossed 100 enrolments. The
programme was earlier part
of its modern software engi-
neering course but has now
been expanded into a dedi-
cated 12-month programme,
reflecting rising demand for
professionals who can trans-
late Al capabilities into work-
ing solutions for businesses.

Raj.Samwad/C/26/11402 Dy. General Manager (P&A)

QUESS CORP LIMITED

CIN: L74140KAZ007 PLCO4320%

Registered Office: Quess Tower, Sky Walk Avenue, 32/4,

Hosur Read, Roopena Agrahara, Bommanahaili,

Bangalore 5460 088, Kamaftaka, India

Website: www.quesscorp.com | Email: investord@quesscorp.com
Tel: +51 DB0-49345666

QUESS

WINNING TOGETHER

NOTICE

Reminder to claim Unpaid/Unclaimed sale proceeds of fractional entitlements arising
out of the Composite Scheme of Arrangement between Thomas Cook (India) Limited
and Quess Corp Limited
Maotice is hereby given that pursuant to the provisions of Section 125(2) of the Companies Act, 2013 (the
Act), read with the Investor Education and Protection Fund Authority {Accounting, Audit, Transfer and
Refund} Rules, 2016 and amendments made thereto from time to time (IEPF Rules), sale proceeds
af fractional shares pursuant to the Composite Scheme of Arrangement (the Scheme) sanctioned by
the Hon'ble Mational Company Law Tribunal, Mumbai and Bengaluru Benches, the Board of Directors
of Quess Corp Limited (the Company), on December 09, 2019, allotted 7,14,56,240 equity shares of
face value 10 each, fully paid-up, to the eligible equity shareholders of Thomas Cook (India) Limited
(TCIL) as on December 06, 2019 (Record Date), in the ratio of 1,889 equity shares of the Company

for every 10,000 equity shares of 21 each held in TCIL.
In accordance with the Scheme, the fractional entilements arising from this allotment were
consolidated and sold, and the nel sale proceeds were distributed to the eligible shareholders in
proportion to their fractional entiiements. Tha amount remaining unpaid/unclaimed is held in a
separate bank account of the Company titled "Quess Corp Limited Demerger Scheme”.
In accordance with the provisions of Section 125(2)(1) of the Act, read with the IEPF Rules, the sale
proceeds of fractional shares arising out of a merger or amalgamation that remain unpaid/unclaimed
for 7 {seven) years or more are required to be credited to the Investor Education and Protection Fund
(IEFPF} established by the Central Government. The Company has sent an individual communication
to all the eligible shareholders who have not encashed the sale proceeds of fractional shares amount
arising out of the Compaosite Scheme of Arrangement, which were lying unpaid/unclaimed for a period
of 7 {seven) years and hence are liable to be transferred to the IEPF,
Accordingly, the concerned shareholders are requested to claim the unpaidfunclaimed amount by
December 20, 2026. In case the Company does not receive any communication from the concerned
shareholders on or before December 20, 2028, the Company shall, with a view to adhering to the
requirements of the Act and the |IEPF Rules, transfer the unpaid/unclaimed amounts remaining in the
separate bank account of the Company titled "Quess Corp Limited Demerger Scheme® to the IEPF
account within 30 (thirty) days of such amount becoming due to be credited to IEPF in accordance
with the said IEFF Rules.
In case no valid claim in respect of the unclaimed amount is received from the concemed shareholders
on or before December 20, 2026, the Company shall in order to comply with the IEPF Rules, transfer
the unpaidfunclaimed amount to the IEPF Authority without giving any further notice, on or before
the due date. Please nole thal no claim shall lie against the Company in respecl of any amount
transferred to the IEPF,
The shareholders may note that in the event of transfer of the unclaimed amount to |IEPF, concerned
shareholders are eligible to claim the same from IEPF by submitting an online application in the
prescribed Form IEPF - 5 available on the website www.iepf.gov.in and sending a physical copy of the
| same, duly signed, to the Nodal Officer of the Company at its registered office along with the requisite
documents enumerated in Form IEPF-5.
In case the shareholders have any gueries on the subject matter, they may contact the Registrar and
Share Transfer Agents of the Company at:

MUFG Intime India Private Limited

(Formearly Link Intime India Private Limited)

Address: C-101, Embassy 247, L.B.5. Marg, Vikhroli {(West), Mumbat - 400 083
Tel: (+81) 8108116767, Email: investor. helpdeski@in. mpms. mufg.com

For Quess Corp Limited
Sd/-
Kundan K Lal

assatsaled @aaainsotvency.in, Contact Na.: Mr Wasim: 3800865284

Date: Dclober 06, 2026
Place: Moida

Company Secretary & Compliance Officer

epaper.inancialexpress.com

Ritesh Mishra

Place: Bengaluru
Date: October 07, 2026

Company Secretary and Compliance Officer

Membership No.: FB393

Kolkata
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